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REPORT

Ref: Joint Committee inspection report in compliance to the Hon’ble NGT
order dated 21/03/2024 in the matter of OA 73/2024 (CZ) Arun Kumar
Sharma & Ors. V/s State of Madhya Pradesh & Ors.: -

1.Hon’ble NGT issued following instructions on dated 21/03/2024 in the
matter of OA 73/2024 (CZ) Arun Kumar Sharma & Ors. V/s State of
Madhya Pradesh & Ors.:-

“1. The Issue raised in this application is grant of permission for
setting up of a petrol pump retail outlet at Khasra No. 109/1/2 (S),
on SH 10 Bhopal to Berasia road, Intkhedi Sadak Tehsil Huzur,
District Bhopal in violation of rule and guidelines set up by CPCB
and PESO.

2. A substantial issue of environmental has been raised. Issue notice
to the respondents. Returnable within four weeks.

3. Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

4. Respondents are directed to submit their reply/counter affidavit
through E-filing portal, preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF, before the

next date of listing.

5. We deem it just and proper to call a report on the matter in issue,
in present application, from a Joint Committee consisting of:

(i) One Representative from the Collector, Bhopal (M.P.)

(ii) One Representative from the PESO, Regional office at
Bhopal (M.P.)

(iii) One Representative from the State Pollution Control Board
Bhopal (M.P.)
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6. The Committee is directed to submit the factual and action taken

report within six weeks. The State PCB will be the nodal agency

for coordination and logistic support.

2.In compliance to the order of Hon’ble NGT dated 21/03/2024, a joint

committee consisting of the following officials of the concerned department

has been constituted:-

S.No.

Name of the Officer

Representative Department

1.

Shri  Ashutosh Sharma,
(Huzur), Bhopal

SDM

Collector, Bhopal (M.P.)

2. Shri Sanjay Kumar, Deputy Chief | PESO, O/o Joint Chief
Controller of Explosives, PESO, | Controller of Explosives,
Bhopal Bhopal (MP)

3. Shri Brajesh Sharma, Regional | State  Pollution = Control
Officer, RO, MPPCB, Bhopal Board, (M.P.)

3. The committee reviewed the petition and the points related to the location of

petrol pump are discussed to proceed for the inspection and data collection.

The points raised by the applicant in his application are mentioned as

under:-

3.1. The applicant has submitted that the Reliance B. P. Mobility desires to
establish a Petrol Pump Retail Outlet at Khasra No. 109/1/2 (S) on SH
10 Bhopal to Berasia Road, Intkhedi Sadak, Tehsil Huzur, District

Bhopal in violation of rule and guidelines set up by CPCB and PESO.

The establishments of petrol pump near residential area, schools or
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hospitals possess multifaceted risks, hazards both to environment and
to the health and safety of the residents.

3.2. The applicant has alleged that the said land is near residential area
having Khasra No. 109/1/1 (S), 109/2, 108 and also within a close
proximity to a near to Government School and Hospital.

3.3. It is also submitted by the applicant the Khasra No. 108, 109/2 is a
residential colony being developed as Anjani Nandan Dham for which
most of the residential plots have been booked by various allottees. The
Khasra No. 109/1 another residential colony being developed called
Ram Nagar.

3.4. It is also averred that a Government School namely, New Government
Higher Secondary School, Intkhedi sadak, Bhopal is situated within 50
meters from the said land. Also, a hospital situated nearby.

3.5. It 1s alleged by the applicant that PESO issued prior approval to
Reliance B.P. Mobility which clearly prescribes that pre-approval is
subject to No-objection-certificate issued by office of Collectorate
Bhopal as per the Rule 114 of the Petroleum Rules, 2002.

3.6. The applicant also submitted that MPPCB granted consent to Petrol
Pump Retail Outlet under Section 25 of the Water (Prevention &
Control of Pollution) Act, 1974 and Section 21 of the Air Prevention &
Control of Pollution) Act, 1981. MPPCB failed to look at the crucial
aspects as Consent letter clearly mentions that petrol pump should not
be located within 30 meters from any residential areas, school or
hospital as prescribed by CPCB Guidelines and must follow PESO

rules.
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3.7. Also, Reliance B. P. Mobility failed to ensure the implementation of
additional safety measures as prescribed by PESO in cases where the

stipulated distance requirements are not met.

4. Field Observations:-

4.1. Joint committee on dated 07/06/2024 conducted a site visit of Khasra
No. 109/1/20 (S) stiuated on SH 10 Bhopal to Berasia road, Village-
Intkhedi Road, Tehsil-Huzur, District-Bhopal. Apart from the Joint
Committee members following officers namely Ms. Prakamya Tiwari,
AE, RO, MPPCB, Bhopal, Shri Kanak Meena, Deputy Controller,
PESO, Bhopal and Shri Kailash Sharwa, Patwari, Halka-Intkhedi
Sadak, Gram Panchayat-Intkhedi Sadak were also present during the
site visit. The Advocate of petitioner Shri Prateek Jain was informed by
the nodal department about the visit of committee and he was present
during the visit. Also, the representative of petrol pump Shri Aman
Ahmed Khan was present. The Geographical locations, photographs
and visual observations were recorded during inspection. The

Photographs and Google Maps are enclosed as Annexure I.

4.2. During inspection, Joint Committee visited the site of Petrol Pump
mentioned in the petition. The details observed during the inspection

are mentioned as under: -

4.2.1. The site is located on SH 10, Intkhedi Road, Village—Intkhedi
Road, Tehsil-Huzur, District-Bhopal. The geographical location
of the site is latitude 23°22°20.95°* N and longitude 77°23°58.41
E”.

Honble NGT, OA 73/2024 (CZ) Arun Kumar Sharma Vs State of Madhya Pradesh & Ors.



4.2.2. The SH 10 road is situated on the East of the petrol pump. The
New Government Higher Secondary School is located at a
distance of approximately 120 meters away to the South-West of
the petrol pump.

4.2.3. On north side of the petrol pump there are some commercial
establishments located at a distance of approximately 30 meters
away, the north of the petrol pump.

4.2.4. On south side of the petrol pump there are some commercial
buildings, incomplete building structures named as Maruti
Udyog, one cement shop, steel TMT bar Shop as per the sign
boards placed on the shops, which are located at a distance of
approximately 30 meters away.

4.2.5. The primary development work for the establishment of Petrol
Pump was found in progress.

4.2.6. The residential colonies as mentioned in the petition are located
on the west side of the petrol pump.

4.2.7. The distance from the dispensing unit to the boundary of the
Petrol pump towards residential colonies on west side is approx
38 meters.

4.2.8. During visit of the Joint Committee, no residential houses were
found constructed in the above residential colonies and no
habitation were observed.

4.2.9. No high tension line was found passing through the petrol pump

site.
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5. Information provided by the Revenue Department, Tehsil-Huzur, Bhopal

5.1. Letter vide dated 19/06/2024 was issued by MPPCB (Nodal

5.2.

Department) to SDM, Tehsil-Huzur to provide the information of

permissions / locations of Petrol Pump, School, Hospital and

Residential colony within 50 meter distance from the Petrol Pump as

per revenue records. The copy is enclosed as Annexure II.

SDM, Tehsil-Huzur, Bhopal vide letter dated 03/07/2024 provided the

information. The copy of the letter is enclosed as Annexure III. The

main points of the letter are mentioned as under:-

No Main Points

As per Revenue Record

1. | Petrol Pump is proposed on
Khasra No. 109/1/2 located
at Village-Intekhedi Road,

The Petrol Pump is located on part
of khasra no. 109 and on khasra

n0.109/1/2 Village-Intekhedi Road

respectively Anjani Nandan

Dham and Ramnagar are

Tehsil-Huzur, District- | Tehsil-Huzur, District- Bhopal of
Bhopal. area 0.19 hectares, which 1is
registered for commercial purpose
in the name of Aman Ahmed

Khan S/o Jameel Ahmed Khan.
2. | The residential colonies | The residential colonies

respectively Anjani Nandan Dham

and Ramnagar established at

established for residential | Khasra No. 108, 109/2 and
purpose at Khasra No. 108, | 109/1/1 are Unauthorized
109/2 and 109/1/1 near the | residential colonies.
site (Petrol Pump),
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3. | Government Higher
Secondary School is located
50 meters from the petrol
pump and a hospital is also

located nearby.

No Hospital or Government /
private school located within a
periphery of 50 meters from the
petrol pump and there is no
residential ~ activity within a
periphery of 50 meters from the
fuel section of the petrol pump is

operated.

4. | Information of the
designated residential area,
school and hospital located

around the said petrol pump.

The designated residential area,
school and hospital are not within
the periphery of 50 meters from
Petrol Pump. The traditional
settlement / population of Village-
Intkhedi Road is 600 meters away
from the under construction Petrol

Pump.

6. Information of MPPCB:-

6.1 As per the application submitted by Project proponent of Petrol Pump
for establishing a Petrol Pump, MPPCB vide outward No:24612 dated
19/07/2023 issued Consent to Establish under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 of the

6.2

Air (Prevention & Control of Pollution) Act, 1981. The copy is

enclosed as Annexure IV

The Consent to Establish was issued with the conditions that new

petrol pump should be at least 50 meters away from school, hospital
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and residential areas. If Petrol pump located within 50 meters radius of
any school, hospital and residential complex it must obey provisions of
Petroleum Rules, 2002, administered by Petroleum and Explosive
safety organization. No high-tension wire should be passed through

outlet.

7. Findings of the Joint Committee:-

7.1 The committee finds that the residential colonies near the petrol pump as

mentioned in the petition are unauthorized residential colonies and as
per the record of Revenue department there is no designated residential

colony within 50 meters distance from dispensing unit of petrol pump.

7.2 It is also found that there are no schools or hospitals exist within 50

7.3

7.4

meters distance from the petrol pump.

The nearest habitation of people around the Village is 600 meters away

from the Petrol Pump that is under construction at Village- Intkhedi

road.

Committee has referred the Section - H of Central Pollution Control

Board Guidelines (CPCB) for setting of new Petrol Pump dated

07/01/2020. The copy is enclosed as Annexure V. The section - H is

reproduced as under:
“Section - H : In case of siting criteria for petrol pumps new
Retail Outlets shall not be located within a radial distance of 50
meters (from fill point/ dispensing units/ vent pipe whichever is
nearest) from schools, hospitals (10 beds and above) and
residential areas designated as per local laws. In case of
constraints in providing 50 meters distance, the retail outlet shall

implement additional safety measures as prescribed by PESO. In
8
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no case the distance between new retail outlet from schools,
hospitals (10 beds and above) and residential area designated as
per local laws shall be less than 30 meters. No high tension line

shall pass over the retail outlet.”

7.5 1t is humbly submitted that Prior Approval granted to M/s Reliance B.
P. Mobility, by the O/o JtCCE, PESO, Bhopal, in Form-XIV of
Petroleum Rules, 2002, Consent to Establish granted by MP Pollution
Control Board, Bhopal and No Objection Certificate granted by the
District Collector, Bhopal are issued as per the prevailing Rules and
Regulations. It is also submitted that above said Approval/Consent/No-
objection Certificates are issued in conformity to the Siting Criteria
prescribed in the guidelines of CPCB and no valid establishment such
as Residential colony, School, Hospital was found constructed within
the periphery of 50 meters from the new Petroleum Retail Outlet, of
M/s Reliance B. P. Mobility, proposed on part of Khasra No. 109 and
Khasra No.109/1/2, Village-Intekhedi Road Tehsil-Huzur, District-
Bhopal.

AC (B
- o‘b\’l\"’ 1 /

Ashutosh Sharma Brajesh Sharma Sanjay Kumar
SDM (Huzur), Regional Officer, Dy. Chief Controller
Bhopal RO, MPPCB, Bhopal of Explosives,
PESO, Bhopal

A SANJAY KUMAR.

w&sﬁzﬁ :
D, fController of EX loswgg

~4a, witwmy /Bhopal »~
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Annexure |
Inspection Photographs in OA 73/2024

Dated 07.06.2024
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Annexure I


Google Earth Map of Petrol Pump Retail Outlet in the matter of OA 73/2024 (CZ)
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\\ Iélfestyle for E- 5, Arera COlOIly
nvironment Bhopal 16
Bhopal
Tele : 0755- 2466392, 4278342
GREEN-SMALL CTE-Fresh CONSENT NO: pcB D: 154606 Annexure |V
Outward No:24612,19/07/2023 Consent No:CTE-114437
To,
The Occupier,

M/s. Reliance Bp Mobility Limited (M\s.Super Fuels India) Petrol Pump,
Khasara No.: 109/1/2 (S),

Village:Intkhedi Sadak, Teh.: Huzur,

Dist : Bhopal (M.P.)

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section
21 of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Establish Application Receipt No. 1275054 Dt. 16/06/2023

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish up to for setting up of an industrial plant/activities at
Village: Intkhedi Sadak , Hujur, Bhopal

SUBJECT TO THE FOLLOWING CONDITIONS .-

a. Location: Khasara No.: 109/1/2 (S), Village:Intkhedi Sadak, Teh.: Huzur, Bhopal (M.P.)
b. The capital investment in lakhs: Rs. 90 Lakhs
¢. Product & Production Capacity:

Product Qty / year
Captive Power generated by DG Set 15.000 KVA
HSD Storage & Dispensing 54.000 KLT
MS Storage & Dispensing 30.000 KLT

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

Signature N_o,L rified

E LT TR T Fdraa T H

fF  HTH Digitally Signed'bp¥ : BRAJESH
SHARMA,E.E
gty Sgm s adhan Date: 19/07/2023 02:23:49 PM BRAJESH SHARMA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAYV # 4YNLK2L2YF
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N d Environment Bhopal 16
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Tele : 0755- 2466392, 4278342

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of sewage of the unit shall not exceed 0.700 KL/day

2. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board.
3. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good
working order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent.
4. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are setforth as above conditions

5. Compilation of Monitoring data-
i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the volume and nature of
monitored discharge.
ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and analytical methods used to
meet the monitoring requirements specified above shall conform to such guidelines unless otherwise specified sampling and analytical methods
shall conform to the latest edition of the Indian Standard specifications and where it is not specified the guidelines as per standard methods for
the examination of Water and Waste latest edition of the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online through XGN the
same to the Board.
6. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as follows:

(i) The date, exact place and time of sampling

(i1) The dates on which analysis were performed

(iii))Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring in the
calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the Board. Such increased
frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of Calibration and maintenance
of instrumentation and original strip chart regarding continuous monitoring instrumentation. The period of retention shall be extended during
the course of any unresolved litigation regarding the discharge of pollutants by the applicant or when requested by Central or State Board or the
court.

7. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

8. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

9. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

10. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

11. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

12. After establishment of Petrol pump institute shall apply for consent to operate before commissioning of petrol
pump/retail outlet.

13. If Retail outlets belongs within 50 meter to 100 meter from the nearest point of surface water body shall have secondary
Consent No:CTE-114437 34
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containment by way of double walled tanks or concrete protection walls around underground storage tanks. Groundwater
and soil quality monitoring shall also be conducted by OMCs before installation of new fuel retail outlet and also once a

year through E (P) Acts, 1986 approved labs for those retail outlets coming up within 100 meter from nearest point of
surface water bodies.

Additional Water condition.:-

1. Unit shall provide complete concrete floor in the activity area along with peripheral storm water drain network.

2. Unit shall provide preliminary storm water treatment facility at terminal point of storm water drain network having adequate oil &
grease trap and grit chamber.

Unit shall provide all measures to prevent leakage of HSD / MS from storage tanks into basement soil to prevent any possibility of ground
water pollution.

Consent No:CTE-114437 35
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1.The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal submitted to

the Board with reference to generation of emission and same shall be operated & maintained continuously so as to achieve the level of
pollutants to the following standards:-

Stack
Name of capacity Height Fuel Control PM, Sox, NOx
Section Equipment to (mg/NM3

be installed

HSD-
D.G. Set 15 KVA 7 2.50Lit./hr. Acoustic As per MoEF Standard

enclosure,
Muffler

Ventilated Working
Area & Petroleum oil [Petroleum Fumes
fumes control /

Multiple Dispensing | --- --- - recovery system

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 ug/m3? 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 ug/m3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?3

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

7. Oil marketing company and occupier of retail outlets must ensure that new petrol pump should be at least 50 meters away
from school, hospital and residential areas.

8. If Petrol pump located within 50 meters radius of any school, hospital and residential complex it shall must obey the rules
of Petroleum and Explosive safety organization. No high-tension wire should be passed through outlet.

9. Oil company and occupier of retail outlet shall install the vapor recovery system (VRS) at those station where about 300-
kilo liters of oil is sold every month.

10. Unit shall take effective steps for extensive of tree plantation of the local species spacing around the unit premises for
general improvement of environmental conditions.

Consent No:CTE-114437
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GENERAL CONDITIONS:

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be

kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this

Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

2. This consent / authorization is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the same.

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorize any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

5. Balance consent/authorization fee, if any shall be recoverable by the Board even at a later date.

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorization.

7. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

8. Industry shall obtain membership of Emergency Response Center of the Board if needed.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

Additional condition:- (if any) :-

1. Unit shall apply for Authorization under HW Rule 2016 at the time of CCA Application.

Far and on hehalf of

M.P.P |
E e LTI R araTH
AF TR
Drgtaliy T i dadbase BRAJESH SHARMA
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAYV # 4YNLK2L2YF
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CENTRAL POLLUTION CONTROL BOARD
DELHI 110 032

B-13011/1/2019-20/AQM \ { RN 2~ \4 ¥
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January 07, 2020

Hon'ble NGT order

Sub: Guidelines for Setting Up of New petrol Pumps in Compliance of
Singh vs Gol & Ors

dated January 18,2019 in OA No. 86/2019: Gyanprakhash@ Pappu
-regarding.

Hon'ble National Green Tribunal, vide order dated January 18, 2019 in OA No.

86/2019: Gyanprakhash@ Pappu Singh Vs Gol & Ors directed Central Pollution’

Control Board and MoPNG to look into the issue of setting up of large number of petrol
be issued by the Central

pumps in the country and directed that appropriate guidelines
Pollution Control Board in exercise of statutory power.

embers from [IT Kanpur, NEERI, [IP,

ame Guidelines for setting up of new
ion and control measures

An Expert Committee comprising of m
TERI, MoPNG and CPCB was constituted to fr
Petrol Pumps including siting criteria and pollution prevent

The guidelines were placed in public domain and
comments!suggestionsiobjections were invited from public and concern stakeholder
and these were reviewed and guideline have peen finalised.

rt Committee are hereby circulated for

The final Guidelines prepared by Expe
hereby issued with

implementation by concerned stakeholders. These guidelines are
the approval of the Competent Authority. _

(V.K. Shukla)
Additional Director, AQM Div.

Encl.; As Above M
I

ol
To. pﬁ%m /&F’)

1. As per List Enclosed )( o\

Copy to:
1 Joint Secretary

CP Division
Ministry of Environment, Forest and Climate Change M

Indira Paryavaran Bhavan,
Jorbagh Road, New Delhi — 110 003 W\

2. PSto CCB
AT

| fodupe | SR

PD\JLW—L onendale Tt AL 1'7(( WV

Dﬂg AG)C
\‘1)‘
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GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

\. Containment and treatment of spillages from fuel filling operations at
petrol pumps:

. Petrol pumps located in areas with high groundwater table i.e. groundwaler

levels less than 04 meters shall have secondary containment by way of double
walled tanks or concrete protection walls so as to minimize groundwater and
soil contamination. It shall be the responsibility of OMC 10 properly get
measured groundwater level at the site of proposed petrol pump and ensure
implementation of these adequate protection measures for such sites. Details

of measures taken by Oil Marketing Company shall be placed in public domain
and in case of contradictory view, view of State/ Central Ground Water Board/

Authority will prevail.

_ All new retail outlets shall have underground tanks/ above ground ta_m_k and its
ancillary components such as pipes, flexible connectors, pumps, fittings etc.

protected from leaks due to corrosion by adopting materials (HDPE/ Mild Steel
etc.) with required protective coating, as applicable, duly approved by PESO.

. Any major leakage/ spillage of Petrol, Diesel, Lube Qil (more than 1 barrel-1.65
litres) occurs at fueling station, concerned OMC shall report to State Pollution
Control Board, PESO and District Administration under intimation to CPCB

within 24 hours of accurrence.
derground storage tank (UST) and its ancillary

d immediately and not be resumed till corrective
top leakage/ spillages are implemented to the

Operation of concerned un
components shall be stoppe

measures to contain and s
satisfaction of PESO and concerned SPCB.

OMCs will be held liable for Environmental Compensation (imposed by

SPCBs/PCCs) and assessment of environmental damage (depending on
extent of contamination in soil and groundwater) and site remediation.
Consultant/ Expert agency appointed by OMCs for damage assessment and
site remediation shall have minimum national/ international experience of 5
years in this field. Various approved methods shall be considered for cleaning

underground contaminants.

_ All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if its
level in customer fuel tank reaches full capacity.

, Brgakayays to be installed for all the hoses of dispensing units to reduce
spillage in the event of customer vehicles moves away with nozzie still in the

fueling position.
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r all

e swivel with breakaway coupling shall be installed fo

6. Single/ double plan oy med ihat it

the dispensing units for better positioning of nozzle while ref
does not fall off accidently. -

ed with shear

, : ; ; : ; install
7. In pressurized dispensation, all dispensing units shall be i  liengsEIG

valves to cut the fuel flow from pipe line immediately upon accide
of dispensing units from its position.

. . installed
8. In pressurized system all Submersible Turbine Pumps (STPs) are tor:nitstop
with line leak detectors and in the event of pipeline leaks STPs sha
pumping fuel from underground tanks.

9. Emergency stop button switch shall be provided on the Multi-Product Dispenser
(MPD) to stop the dispensation in case of emergency.

10.Automation system shall be installed at all new retail outlets to alert in case of
tank leak by way of auto gauging system approved by PESO.

11.All Retail Outlets shall provide overfill alarm through automation.

12.Measures for spill containment in fill point chambers and forecourt area shall be
implemented as prescribed by PESO.

B. Check on leakages (Leakage Detection System) from underground
storage tanks so as to prevent groundwater and soil contamination: ~

1. All new retail outlets will have automation system installed which will
provide reports on volume balance after every day operation and records
shall be maintained.

2. Manual gauging shall be done once in a month and compare the same with
Automatic Tank Gauging for accuracy.

3. Daily MS and HSD loss shall not exceed MoPNG prescribed limits. In case
of leakage beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses. In case A\
of leakage resulting in soil / groundwater contamination:

a. Concerned OMC shall report to State Pollution Control Board, PESO
and District Administration under intimation to CPCB within 24 hours of
occurrence. Operation of such underground storage tank (UST) and its
ancillary components shall be stopped immediately.

b. Fuel shall be removed immediately from underground storage tank to
prevent further release to environment. Measures to prevent explosion >

due to vapors released due to leakage as recommended by PESO shall
be implemented immediately.

Scanned by CamScanner
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c. OMCs wj .

SPCBsfFr)”C%e held liable for Envisonmental Compensalion (imposed by
8) and assessment of environmental damage (dependin

on extent of contamination i i ,g ’p g
remediation. Consult in soil and gro‘undwaler) and site
damage a&‘;Ses ohanlt EXPE’” 393“9Y.appomted by OMCs for
i ; Sr_nent and site remediation shall have minimum

onal/ international experience of 05 years in this field. Various
approved methods shall be considered for cleaning underground
contaminants,

d. Operation of Underground tank and its ancillary components shall not
be resumed till corrective measures to contain and stop leakages are
implemented to the satisfaction of PESO and concerned SPCB.

4. Al underground tanks and pipelines shall be subjected to test for leaks
every 7 years.

C. Policy towards Treatment and disposal of sludge removed from

underground tanks during cleaning:
as per Rule 8 of Hazardous Waste

Sludge shall be collected, stored and disposed
16 and amendments thereof and

(Management and Transboundary) Rules, 20
records shall be maintained.

D. Installation, Operation and maintenance of Vapour Recovery System:

1. All new retail outlets set up with sale potential of 300KL MS per month and

setting up in cities with population more than 1 lakh will be provided with

VRS. VRS should be functional by the time of sale of MS touch 300 KL. In

case of failure of installation of VRS, Environment Compensation will be

levied by SPCBs/ PCCs equivalent to the cost of VRS and this will further
increase proportionate to the period of non-compliance.

cities having population more than 10 lakh

and having sale potential of 100 KL MS per month will be provided with VRS.

VRS should be installed within a period 03 months from the day of sale of

MS touch 100 KL. In case of failure of installation of VRS, Environment

Compensation will be levied by SPCBs/ PCCs equivalent to the cost of VRS

and this will further increase proportionate to the period of non-compliance.

2. Any new retail outlet set up in

in case of Stage Il VRS, nozzle shall be provided with flexible cover flap or

3.
other alternative system for proper covering of filling tank and therefore
proper recovery of vapors.

4. OMCs are responsible for maintaining installed VRS. They have to maintain

periodic inspections for A/L reguiator as prescribed by Legal Metrology.
Proper record shall be maintained.
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of VRS. In case of non-op
reported to conce
immediately within 2
MS shall be stopped from the fuelin

VRS shall be maintained.

6. Work zone monitoring for Total V
OMCs for petrol pumps selling mor
lakh population (in first phase) by E(P)
yeartoc

report sh
by OMCs through expert institutio

Ground water and soil quality m

than 300 KL/ month and more than
by OMCs once in two years through

SPCB:

Permissible Limit

shall be interlinke
d within 06 mont
eration of VRS,
rmed OMC. VRS shall

4 hrs and in any case Wit
g station.

heck compliance with OSHA norms (

all be submitted to SPCB. In addit
ns for on

d with
hs to monitor st
same shall
be brought in
hin 72 hrs failing W
Proper records of opera

the

OC and Benze

e than 300 KL/ m
Act, 1986 approved labs onc

Time-Weighted Average
ion, pilot st

VRS functioning. Online
atus of operation
be automatically
to operation
hich sale of
tion of

ne shall be conducted by
onth and more than 10
eina
) and
udy shall be conducted

line monitoring of VOCs.

onitoring within p
10 lakh popula
E(P)Act, 19

following parameters from the nearest source

86 approved lab
and report submitted to

etrol pump selling more
tion shall be conducted
s for the

] sl WL OS], I
Sr.No. Parameter Permissible Limit
B I ‘T_og'ldpéTrBTéﬁm hydrocarbons 600ug/l
2. 'BTEX T i Benzene- 950ug/l
ii. Toluene- 300ugl/l
iii. Xylenes-
a. o-xylene- 350ug/l
b. m & p- xylene- 200ug/Il
<4 Ethanol 1400 pg/l
SR | ¥ = AL 1
4. Methyl Tertiary Butyl Ether 13pg/l
5. | PAH 7
0.0001pug/l

Enforcement ies | i
nt agencies including SPCB can collect samples in and around petrol

pump to check contamination.
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I. Measures for protection of Worker's Health

1. All workers engaged at retail outlets may be covered under ESI, OMC

dealers shall implement the personal proteclive equipmen! (PPE) as per
labor laws,

2. 1EC (Information Education Communication) aclivities should he organized

by OMC dealers for workers at regular intervals in order to sensifize them
about harmful impacts of VOC emissions.

G. Audit of all protection measures and monitoring system implemented at
petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes, overfill
protection equipment and alarm system on annual basis and maintain records.

1. Siting criteria of Retail Outlets:

In case of siting criteria for petrol pumps new Retail Outlets shall not be located
within a radiai distance of 50 meters (from fill point/ dispensing units/ vent pipe
whichever is nearest) from schools, hospitals (10 beds and above) and
residential areas designated as per local laws. In case of constraints in
providing 50 meters distance, the retail outlet shall implement additional safety
measures as prescribed by PESO. In no case the distance between new retail
outlet from schools, hospitals (10 beds and above) and residential area

designated as per local laws shall be less than 30 meters. No high tension line
shall pass over the retail outlet.

These guidelines are supplementary to all existing relevant Rules, Guidelines.
Orders etc.
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OFFICE MEMORANDUM

Sub: Addendum to the Guidelines for Setting Up of New Petrol Pumps issued on

E

January 07, 2020 -regarding.

CPCB in compliance of the Hon’ble National Green Tribunal order dated January 18,
2019 in O.A. No. 86/2019: Gyanprakhash @ Pappu Singh Vs Uol & Ors. issued
guidelines for Setting Up of New Petrol Pumps vide O.M. No. B-13011/1/2019-
20/AQM/10809 dated January 07, 2020.

Hon'ble NGT vide further orders dated 23.07.2020 and 09.10.2020, in the matter of
Suresh Mandaloi Vs. State of M.P & Ors. (O.A. No. 61 of 2019 (C2)), directed
MoEF&CC and CPCB to submit a report with regard to the minimum distance from
water bodies to the petrol pump,

f

The matter was referred to the Expert Committee and the draft guidelines for
implementation in case of petrol pumps near water bodies were prepared. The
guidelines also specify the groundwater and soil sampling protocol, frequency of
sample collection and the prescribed parameters and screening values to be
adopted. The same monitoring protocol and parameters/ values (except for
monitoring frequency) need to be adopted for petrol pumps covered under the
guidelines dated January 07, 2020.

These draft guidelines were placed in public domain for seeking
comments/suggestions from public and concerned stakeholders. These were
reviewed by the Expert Committee and the guidelines have been finalised and are
hereby issued as addendum to the earlier CPCB Guidelines dated January 07, 2020
for implementation by concerned stakeholders.

This issues with the approval of the Competent Authority.

™
(P.P@M

Additional Director& Divisional Head
AQM Div.

ncl.: As Above

To

1.

All SPCBs/ PCCs with a request to circulate to Commissioner of civil
(As per list enclosed) supplies or other similar authorities who look after
issues related fo petrol pumps at State/ UT level
and District Collectors/ Commissioners /Deputy
Commissiocners,

‘gftEy e el S R, fRwedl- 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 N
A/ Tel : 43102030, 22305792, ATHIES/ Website : www.cpcb.nic.in
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List of Stakeholders

Punjab State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar,
Prem Nagar,

Patiala — 147001, Punjab

1. | The Member Secretary 2. | The Member Secretary
Andhra Pradesh State Pollution Control Board Arunachal Pradesh State Pollution Control Board
D. No0.33-26-14D/2, Near Sunrise Hospital, ‘ParyavaranBhavan’, Yupla Road,
Pushpa Hotel Centre, PappuNallah,
Chalmvari Street, Kasturibaipet, Naharlagun - 791110
Vijayavada-520010 Arunachal Pradesh
3 The Member Secretary 4. The Member Secretary -
Assam State Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, Parivesh Bhawan, Plot No.N-B/2,
Guwahati — 781021 Patliputra Industrial Arca
Assam Patna-800023 - o
5, The Member Seerctary 6. The Member Seeretary
Chhattisgarh Environment Conservation Board Goa State Pollution Control Board
Paryavas Bhawan, Nr. Pilerne Industrial Estate,
North Block Sector-19 gpll_" Saligf;;uo 1Scmfnary,
; Saligao - Bardez
NayaR‘alpur-- 492 099 Goa - 40351 ]
Chhattisgarh
17 The Member Secretary 8. The Member Seerctary
Gujarat State Pollution Control Board Haryana State Pollution Control Board
Sector 10-A, C-11, Sector 6, Panchkula,
Gandhi Nagar - 382043 Haryana 134109
Gujarat Haryana
9. | The Member Secretary 10. | The Member Secretary
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board, Parivesh Bhawan,
ParyavaranBhavan, Phase 111, Forest Complex, Gladni, Narwal, transport Nagar,
New Shimla - 171009 Jammu (J&K)
Himachal Pradesh
I'l. | The Member Secretary 12, | The Member Secretary
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa ParisaraBhavan, 4°& 5" floors
Ranchi 834004 Church Street,
Tharkhand Bangalore 560 001
Karnataka
13. | The Member Secretary 14. | The Member Secretary
Kerala State Pollution Control Board Maharashtra State Pollution Control Board
Plamoodu Junction, Pattam Palace P.O. Kalpataru Point, 3"& 4" floors
Thiruvanathapuram — 695004 Sion Matunga Scheme Road No. 6
Kerala Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai 400 022, Maharashtra
15. | The Member Secretary 16. | The Mcmber Secretary
Madhya Pradesh State Pollution Control Board Manipur State Pollution Control Board
ParyavaranParisar, E-5 Arera Colony Lamphelpat,
Bhopal - 462016 Imphal West D.C. Office Complex — 795004
Madhya Pradesh Manipur
17. | The Member Sccretary 18. | The Member Secretary
Meghalaya State Pollution Control Board Mizoram State Pollution Control Board
Arden, Lumpyngngad, New Sccretariat Complex,
Shillong - 793014 Khatla, Thlanmual Peng, Aizawl
Mizoram 796001
Meghalaya e
19. | The Member Secrctary 20. | The Member Sccretary
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur, Paribesh Bhawan
Nagaland - 797112 A-118, Nilakanta Nagar, Unit V111,
Nagaland Bhubaneshwar -~ 751012
Odisha
21. | The Member Sccretary 22. | The Member Secretary

Rajasthan State Pollution Control Board
A-4 Institutional Area, JhalaneDungri

Jaipur - 302004, Rajasthan
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Pondicherry Pollution Control Committee, Housing

23. | The Member Secretary 24. | The Member Secrctary
Sikkim State Pollution Control Board Tamil Nadu State Pollution Control Board
State land Use & Environment Cell No. 76, Mount Salai, Guindy,
Govt. of Sikkim, Deorali, Chennai - 600032
Gangtok. Tamil Nadu
Sikkim
25. | The Member Secretary 26. | The Member Scerctary
Telangana State Pollution Control Board Tripura State Pollution Control Board
ParyavaranBhavan Parivesh Bhawan
A-3, Industrial Estate, Sanath Nagar, P1. Nehru Complex, Gorkhabasti P.O.,
Hyderabad - 500 018 Kunjaban, Agartala.
Telangana West Tripura - 799 006
Tripura
27. | The Member Secretary 28. | The Member Sceretary
Uttarakhand Environment Protection & Pollution Uttar Pradesh State Pollution Control Board
Control Board 3" floor, PICUP Bhavan,
29/20, Nemi Road, VibhutiKhand, Gomti Nagar,
Dehradun - 248001 Lucknow— 226010
Uttarakhand Uttar Pradesh
29, | The Member Secretary 30. | The Member Seeretary
West Bengal State Pollution Control Board Delhi Pollution Control Committec,
ParibeshBhavan Government of N.C.T. Delhi
Building, No.10-A, Block LA, Sector 3, 4th Floor,ISBT Building,Kashmere
Salt Lake City, Gate,Delhi-110006
Kolkata - 700 091, West Bengal -
31. | The Member Secretary 32. | The Member Secretary
Andaman & Nicobar Islands Pollution Chandigarh Pollution Control Committee,
Control Committee, Paryavaran Bhawan, Ground Floor, Sector]9 B
Department of Science & Technology, Madhya Marg, Chandigarh
Dollygunj Van Sadan, Haddo P.O., Port Blair
744102
33. | Member Sccretary 34. | Member Scerctary
Daman, Diu & Dadra Nagar Haveli Lakshadweep Pollution Control Commitiee,
Pollution Control Committee, Department of Science, Technology &
Office of the Deputy Conservator of Forests, Environment,
Moti Daman, Daman - 396220 Kavarati-682555
35. | Member Secretary -

Board Complex, Anna Nagar, Pondicherry-600 005

46




2. Joint Secretary (Marketing)
Ministry of Petroleum and Natural Gas, Govt. of India
ShastriBhavan,
New Delhi — 110001

3. Chief Controller of Explosives
Petroleum and Explosive Safety Organization (PESQ)
A Block CGO Complex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

4. Director
Legal Metrology
Ministry of Consumer Affairs, Food and Public Distribution Deptt. of Consumer Affairs,
Room No.461-A, Krishi Bhawan,
New Delhi- 110 001

9. The Chairman,
M/s. Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road
Ballard Estate, Mumbai 400 001

6. The Chairman,
M/s. Hindustan Petroleum Corporation Limited
Petroleum House, 17, Jamshed;ji Tata Road, Mumbai
Maharashtra 400020

7. The Chairman,
M/s. Indian Oil Corporation Limited
Indian Oil Bhawan, G9, Ali Yavar Jung Marg
Bandra East, Mumbai, Maharashtra 400 051

8. The Chairman,
M/s. Shell India Markets Pvt. Ltd.
Plot No. 7, Bangolore Hardware Park,
Devanahalli Industrial Park
MahadevaKodigehalli
Bangalore- 562 149, Karnataka,

9. The Chairman,
M/s Reliance Industries Limited,
Maker Chambers - IV
Nariman Point
Mumbai 400 021, India

10. The Chairman,
M/s. Nayara Energy Limited (Formerly Essar Oil Limited)
5th Floor, Jet Airways Godrej BKC,
Plot No. C-68, G Block
BandraKurla Complex, Bandra East
Mumbai- 450 051
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Copy to:

1. Joint Secretary
CP Division
Ministry of Environment, Forest and Climate Change
Indira ParyavaranBhavan,
Jorbagh Road, New Delhi - 110 003

2. Regional Director
Regional Directorate, Lucknow
PICUP Bhawan, Vibhutikhand, GomtiNagar,
Lucknow— 226010

3. Regional Director
Regional Directorate,Bengaluru
A-Block, NisargaBhavan,
1st and 2nd Floors, 7th D Cross, Thimmaiah Road, Shivanagar,
Bengaluru-560079

4. Regional Director
Regional Directorate, Bhopal
Parivesh Bhawan, Paryavaran
Parisar E-5, Arera Colony, Bhopal-462016

5. Regional Director
Regional Directorate, Vadodara
Parivesh Bhawan, Opp. Ward No. 10 VMC Office Subhanpura,
Vadodara —390023

6. Regional Director
Regional Directorate, Shillong
“TUM-SIR”. Lower Motinagar,
Near Fire Brigade H.Q., Shillong-793014

7. Regional Director
Regional Directorate,Kolkata
‘South end Conclave’ Block-502, 5th & 6th Floor, 1582,
Razidanga, Main Road, Kolkata- 700107

8. Regional Director

Regional Directorate, Tamil Nadu
Second Floor, No.77-A, South Avenue Road, Ambattur Industrial Estate, Ambattur

Taluk, Thiruvallur District, Chennai- 600 058, Tamil Nadu.

9. Regional Director
Regional Directorate, Chandigarh
e-mail- gurnamsingh.cpch@nic.in

10. Regional Director
Regional Directorate, Pune
e-mail - bksharma.cpch@nic.in

11. PAto CCB
12. AO to MS
13. IT Division : for uploading on CPCB website
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ADDENDUM TO GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

The Hon’ble NGT vide orders dated 23.07.2020 and 09.10.2020, in the matter of
Suresh Mandaloi Vs. State of M. P. & Ors. (O.A. No. 61 of 2019 (CZ)), directed
MoEF&CC and CPCB to submit a report with regard to the minimum distance from

water bodies to the petrol pump.

The matter was subsequently referred to the Expert Committee constituted by
CPCB earlier in the matter of guidelines for setting up of new petrol pumps and the
following addendum guidelines (to guidelines dated 07.01.2020) have been finalised

for implementation in case of petrol pumps near water bodies:

a) All the surface water bodies irrespective of utility shall be protected from any
possible contamination. These include lakes, ponds, streams, rivers, wetlands,
canals and creeks, as per revenue records. Retail Outlets shall not be located
within a distance of 50 meters from the nearest point of water bodies. In case of
streams and rivers, the distance shall be considered from floodway. In case
floodway is not defined, the distance shall be considered from firm banks/ edge of
river. The siting criterion is to be implemented for all new petrol pumps where

construction by OMCs starts post the issuance of these guidelines.

b) Retail outlets coming within 50 meter to 100 meter from the nearest point of
surface water body shall have secondary containment by way of double walled

tanks or concrete protection walls around Underground Storage Tank (UST).

¢) Groundwater and soil quality monitoring near the premises of fuel retail outlets

shall be conducted by OMCs once a year through E (P) Act, 1986 approved labs

or labs with national/international accreditation. The monitoring shall be done for -

those Fuel Retail Outlets which are located within 100 meter from the nearest
point of surface water bodies. These shall be applicable to all petrol pumps,
regardless of the date of establishment. In case of any clarification and/or difficulty

in obtaining samples for groundwater and soil quality monitoring, OMCs may seek
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assistance of local administration/SPCB/PCC/CGWB. Protocol for soil and

groundwater monitoring is annexed as Annexure-|.

d) Groundwater and soil quality monitoring shall also be conducted by OMCs before
installation of the new fuel retail outlet, for those retail outlets coming up within

100 meter from the nearest point of surface water bodies.

NOTE: These guidelines are supplementary to all existing relevant Rules,
Guidelines, Orders, Notifications such as Wetlands (Conservation and Management)
Rules, 2017, Coastal Regulation Zone (CRZ) Notification, 2011 etc. The other
measures, prescribed in CPCB guidelines for setting up of new petrol pumps dated
07.01.2020, for containment and treatment of spillages, check on leakages from
USTs, treatment and disposal of sludge removed from underground tanks during
cleaning, measures for protection of workers’ health, audit of all protection measures
and monitoring system implemented at petrol pumps, shall also apply to the fuel

retail outlets falling in the criteria specified above.

Monitoring protocol specifying the prescribed parameters and screening values
annexed with these guidelines (other than the monitoring frequency), shall also be
adopted for those retail outlets where CPCB guidelines dated 07.01.2020 are
applicable.

These guidelines shall be reviewed from time to time.
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Annexure-1
Protocol for monitoring quality of soil and groundwater near the premises of fuel retail
outlets
Samples of groundwater being used for drinking purposes shall be collected from at least

three different directions with reference to the retail outlet. The sampling point should be

preferably within 50m distance from the underground storage tank location at the retail outlet.

The samples shall be analysed for the following parameters:

Table 1.
Sr. No. Parameter Screening Values
1. Total petroleum hydrocarbons 0.6mg/L
(Cio -Ca0)
2 BTEX i.  Benzene- 0.01mg/L
: ii.  Toluene- 0.7mg/L
iii.  Xylene-0.5mg/L
. Methyl Tertiary Butyl Ether 13pg/l
4, Total PAH 0.0001mg/1

Further, soil sample shall be collected from a borehole within the premises of the fuel retail
outlet adjacent to the Underground Storage Tank (UST) pit. The depth of bore hole should be
up to 1m below the bottom of the storage tank level. Soil samples shall be analysed for the

following parameters:

Table 2.
Sr. No. Parameter Screening Values(mg/kg)
1. Total pétroleum hydrocarbons 5000
(TPH)
2 Benzene 5
By Toluene 30
4. Xylene 50
5. Methyl Tertiary Butyl Ether 100
6. Total PAH 40

Ground water and soil quality monitoring shall be conducted by OMCs once a year through E

(P) Act, 1986 approved labs or labs with national/international accreditation and the reports
are to be submitted to SPCB. The soil monitoring shall be done in first six months while

groundwater monitoring shall be done in the next six months.
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In case of exceedance of screening by any parameter, or in case of leakage resulting in
soil/groundwater contamination, the measures/steps as prescribed in the guidelines for setting
up of petrol pumps dated 07.01.2020 shall be taken up. Assessment and remediation shall be
carried out as per the guidelines issued by MoEF&CC and CPCB.
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[Rule 4(1) of the Rules framed
BEFORE THE NATIONA

VAKALATNAMA

ORIGINAL APPLICATION 73/2024

CENTRAL ZONE BENCH, BHOPAL

IN THE MATTER OF:

ARUN KUMAR SHARMA

Versus

STATE OF MP. & ORS

under Advocates Act, 1961]
L GREEN TRIBUNAL

APPLICANT

RESPONDENT

| Brajesh Sharma , Regional Officer Bhopal , MPPCB named below do hereby appoint, engage, and
authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall include
application for restoration, setting aside of ex- party orders, corrections, modifications, review and recall of orders
passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded and
also in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per
agreed terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections,
applications, affidavit or other documents as may be deemed necessary for the proper prosecution/defence of the
case in all its stages and also agree to ratify and confirm act done by him/them as if done by me.

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly
understood by me /us this 09 July 2024 at Bhopal.

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA

77777 Name Registered E-Mail Add & Status in case 1 Signature |
| - Address Telephone (If any) | )
- Brajesh Sharma , Regional | ES, Arera Colony | 9893002888 Officer-in- | |/,
Officer Bhopal ’ MPPCB Paryawara_n Parisar romppcb_bpl@r Chatge l y —
Regional Office MPPCB | ¢diff.com R2¢:onal Officer
Bhopal - 462016 M.P Pollution Control B
: BT‘U‘%’AL |
Accepted N
' Name & Enrollment. No. Address (If any) ﬂlephone (If any);- Full Signature
L - E-Mail Add. N
i parul.bhadoria04@gmail.com 8085977111
PARUL BHADORIA i
1587-2012 onu)‘
 PRANJALPANDEY | 9340657120
MP 2881-2021 advocatepranjalpandey@gmail.com
advshivamdwiveaio@gmail.caﬁ R 8878471359

SHIVAM DWIVEDI
MP 3857-2023




